171 Legislative Councils

[Shri Dipen Ghosh]

here and now and there cannot be
any bilateral talks between Mr. Shiv
Shanker and Mr. MorarKa (Inter
ruptions) ....

SHRI P. SHIV SHANKER; Nobody is
indulging in a bilateral talk. | raised a a issue of
constitutional deadlock and the case of
subversion of democracy. The Governor must
be recalled. The Governor has acted in flagrant
violation and the Govern-ment has abetted in
the Governor behaving in that way. We would
like to walk out in protest against the manner in
which the Governor has acted and the
Government has abetted with the Governor. It
is a shame for democracy and your party is
supporting it. These are the people.

IAt this siage home hon. Members left

Chamber?

SHRI SUBRAMANIAN SWAMY: In
protest against this disgraceful act I also walk
out.

[At this s'iage home hon. Members left

Chamber?

SHRI JAGDISH PRASAD MATHUR:
What has prompted you to be partial to one
single Member?

THE DEPUTY CHAIRMAN; | am never
partial, Mr. M'athur. You had divorce this
House and you have just come back. You
should learn the things which are happening in
this House...

SHRI JAGDISH PRASAD MA-THUR: In
between?

THE DEPUTY CHAIRMAN: Yes, in
between a lot of water has flowed under the

bri".',;g|PT=r ﬁ" *F-?ffg‘l'ﬁ I i a little
bit TTT T going  over
your head.

In our House we try to solve problems we
don't try to aggravate them. That is why I
allowed Mr. Shiv Shanker when he wanted to
raise some
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point. And | allowed Mr. Kama! Morarka
also. There is no substantive motion. So there
is no discussion. So now we are not talking
any more on that.
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LEGISLATIVE COUNCILS BILL, 1990

THE MINISTER OF STEEL AND; MINES
"WITH ADDITIONAL CHARGE OF THE
MINISTRY OF LAW AND JUSTICE (SHRI
DINESH GOS. WAMI.  Madam, | beg to
move-That the Bill to provide for the creation
of Legislative Councils for the States of
Andhra Pradesh and Tamil Nadu and for
matters supplemental, incidental and
consequential thereto, be taken into considera-
tion.

Under Article 169 of the Constitution
Parliament may, by law, provide, Inter alia,
for the creation of a Legislative Council in a
State having no such Council, if the
Legislative assembly of the State passes a
resolution to that effect by a majority of the
total membership of the Assembly and by a
majority of not less than two-thirds of the
members of the Assembly present and voting.
The same Article also contemplates that any
such law ma, contain such supplemental, inci-
dental and consequential provisions as
Parliament may deem necessary.

The Legislative Assembly of Andhra
Pradesh passed a resolution on 22-1-1990
under Article 196(1) for the creation of a
Legislative Council for the State. The State
Government has
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communicated the fact of the passing of such a
Resolution to the Central Government in
January, 1990. Likewise, the Legislative
Assembly of Tamil Nadu also passed a
Resolution on 22-2-1989 for the creation of a
Legislative Council for the State under the
said Article. Thus the stage has been set by the
Legislative Assemblies of both the States for
the creation of Upper Houses in those States.

Of course, there are arguments either way,
that is to say, for and against the creation of
second Chambers in the State Legislatures.
The supporters of the second Chamber feel
that the forces of tradition itself is enough for
their creation. Further, they feel that it i
necessary for ,giving adequate representation
to various sections of society not sufficiently
represented in the Lower House and they also
provide a check on hasty legislation.

In the case of Tamil Nadu, the Governor' in
his address to the newly formed Assembly on
11-2-1989, observed as follows:

"The Council abolished in 1986 had am
illustrious history of more-than 65 years. It
has always been a treasure-house of
intellect and experience and instrumental in
shaping many laws and programmes."

Thre same reasoning would apply with
equal forces for the creation of a Legislative
Council in Andhra Pradesh.

In the Legislative Council for Andhra
Pradesh, thirty-one members shall be elected
fey electorates consist ing of members of
Municipalities, District Boards and other local
authorities. Eight members shall be elected by
electorates consisting of persons residing in
the State who have been for at least three years
graduates of any University in India or have
been for at 'east three year in possession of
qualifications equivalent to that of a graduate
of any such university. Eight members shall
be elected by

electorates consisting of persons who have
been at least three years engaged in teaching in
educational institu-tions in the State not lower
in standard than that of a secondary school.
Thirty-one members shall be filled by persons
elected by membrg of the Legislative
Assembly of the State. Twelve persong shall
be nominated by the Governor of the State.

In the Legislative Council for Tamil Nadu,
twenty,one members shall be elected by
electorate consisting  be Municipalitis,
District Boards and ether local authorities.
Six members shall be elected by electorates
consisting of persons residing in  the State who
have been for at least three years graduates of
any University in India or have been for at least
three years in  possession of qualifications
equiva. lent to that of a graduate of any such
university.  Six  members shall be elected
by electorates consisting of persons who
have been for at least three years  engaged
in teaching in educational insitutions in the
State not lower in standard than that of a
secondary  school. Twenty-one members
shall be filled by persons elected bp members of
the Legislative Assembly of the State.  Nine
persons shall be nominated by the Governor of
the State.

After the commencement of the legislation,
the President shall, after consultation with the
Election Commission, determine  the
constituencies into which the State of Tamil
Nadu shall of divided; the extent thereof and
the number of seats to be allotted to each
constituency. The Bill also provides for the
consequential amendments to the
Representation of Peoples' Act of 1950 and
that of 1951.

I hope the Bill will receive unanimous
support in this House.

The question was proposed.

Y W eorlt araw (wimwdw) ¢
Famarecty  wPedT, § fafr o neey
e R afeaare § fage oftest

"
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W 5TEBT 169 T FE HATAT MY
Ig T S T g W oA @ §fa-
TR OEIT ¥ ¥ HFIEFI ST I A
g w1 wwE FF f& ag afuse
g FY g fe wew F fagra afe
g &Y AT A E 1 e [T
F3Iq awg fyxivfand § aoey o
gy Y 47T FE 48 oAF fE—

"All that we are doing by this
Constitution is  to  introduce the
Second Chamber purely as an ex
perimental measure. We have not,
by the Draft Constitution, given the
Second Chamber a permanent place,
we have not made it a permanent
part of our Constitution. It is a
purely  experimental measure, as-
T said, and there is sufficient provi
sion., ------- for getting ri® of the
Second Chamber."

AT Srwarfy wgeq,  oq
ey SR ww afRawrg @ e
garet & fuy fenr &1 =@ W oA
gag ¥ agt 9T oY fagm afvag o
ITFT AT FT 5AT 1 ;g A
s AT saarg = g Aae
¥ faaqs  faar & Fr F2¢ 8¢ fere
gfteg wfes #ER arfge @ 3697 &
nAEY 3T fEaTw w@ w=qa fanrwar
& s G R ¥ ww & fa
Fam TS B pfERIT § W AT
ST g% dag ¥ ®WEr RAT F AT
T gIz FwE B IR A8 2 fa
frata zax 6 ¥t fygw ofow
afsa & wrwr W IR fE¥am ¥
| aga o1 o fRT Srtg g

oz W ;g E agE @ R
faara afvag & wrfen a1 A g
wifer @ gET ATvE wr & S4
yama Ay 97 favmy = ®
i a0 TeT g fysmy  Awe gew
FZ9 & IqFT AW AFT  DAT T
MT q@ 9T S fEmiefme g
g 7z gwe gt & gy TR
¥ st T2 =T AH EETHT w7
sar & | gafan ag « fadns se@F
famt AT &, 98 agT & nelaw §
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I®H #  waed FOAr § W S
agt wr fama ofwg =ahe @
Al dr @yl & W oagwar e-
aif iy & ar S wAwd W § F
e aftgy ¥ AweT AmT, Oy
= sxqa s 1 IHY afRmarg
ST AFE 2w [ s amarfay

AR

SHRI H. HANUMANTHAPPA (Kar-
nataka); Madam, while | rise to support the
Bill moved by the Law Minister, | am
constrained to make certain observations. The
Law Minister in his introduction, has dealt
with in detail the time-tested experiment of the
Second Chamber in the States and also its
utility and the purpose of its creation which
will not only give representation to the people
who are not represented in the Legislative As-
sembly, to some people who are not
politicians but who can contribute in building
up the State and making certain laws and to
certain categories which will be useful in the
legislature to make laws for the State that is
concerned. But what has worried me is that
unfortunately this provision hag been used
very indiscriminately by the States concerned.
It gives power to the States and Parliament has
no option but to accept whatever the States
decide. | do not find that what is created ran
be dishanded by an individual or by a political

party.

Madam, take the two States for which we
are creating or rather recreating the Legislative
Council. Let us gn back to the history to find
out why they had been disbanded. Why had
they been disbanded? It is notr-ing but
fanaticism of the party that was in power or an
individual that was in power. Just because Mr.
Karunanidhi had been elected to the
Legislative Council, the then ruling party
decided to abolish the Legislative Council.
Just because Mr. TNT. T. Rama Rao was in
minority in the Legislative Council and the
Congress Party was in majoritv in the Legisla-
tive Council, the Telugu Desam Gov-
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ernment decided to abolish the Legislative
Council.

SHRI  PASUMPON THA. KIRUT-
TINAN: did not oppose the regolu-one
clarification? Why the Congress Party did not
oppose....

THE DEPUTY CHAIRMAN: You will get
a chanceto speak.

SHRI PASUMPON THA. KIRUT-TINAN;
....did not oppose the resolution moved in
Tamil Nadu Assembly while they were
opposing the same resolution in  Andhra
Pradesh?

AN HON. MEMBER; Double standard.

THE DEPUTY CHAIRMAN: Excuse me.
This is not free-for-all. This is a proper
discussion before the House under a motion
moved in the House. Your Party has got time.
I will give it to you and you speak. But if you
get up like this, nobody will have a say. Let
him have his say. You can have your say, no
objection.

SHRI PASUMPON THA. KIRUT-TINAN.
I wanted only a clarification.

THE DEPUTY CHAIRMAN: No, no. He
cannot give clarification. The Minister is
going to clarify everything. The answer is
with him, not with the Member.

SHRI H. HANUMANTHAPPA; My dear
friend, whichever party might have done it it
is a mistake whether it is done by Congress or
by DMK or by Anna DMK. See the malady
today. The Telugu Desam Party which abo-
lished the Council is supporting the creation of
the Council today. This is the malady of the
political game.

SHRI  MENTAY PADMANABHAM
(Andhra Pradesh). The Telugu Desam Partv in
the Legislature opposed this move.

THE DEPUTY CHAIRMAN: Today, after
a long time, we have real peace in the House.
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SHRI H. HANUMANTHAPPA: Yes,
Madam. If the Telugu Desam party has
opposed the move in the Legislature, are they
playing double game? Are they supporting or
opposing this move today? | want to know
from the Telugu Desam Members here.

THE DEPUTY CHAIRMAN: Not now.

SHRI MENTAY PADMANABHAM: Mr.
Hanumanthappa, you will hear.

THE DEPUTY CHAIRMAN: You hear
and answer him.

SHRI H. HANUMANTHAPPA: | want to
know whether the Telugu Desam party is
supporting this Government move today in
creating the Legislative Council in Andhra
Pradesh or not. If they have opposed the
motion in AP Assembly, | am just watching
what the Telugu Desam will do here.

SHRI DIPEN GHOSH (West Bengal) :
May be Mr. NTR may come back via the
Legislative Council.

SHRI H. HANUMANTHAPPA: | am
going to wait. | am asking whether they vote
or not. Many Members are absent already, not
taking any interest in the discussion. One or
two Members are here. | want to know
whether they support or oppose. But they have
not come out so far. But my point is that the
Upper Chambers or the Legislative Councils
which have been created and which have
proven over the time and which have made
their contributions in the administration and in
the making of laws in the States, should not be
used like this by any political party or an
individual for his fantasy or fanaticism.

With these words, Madam, | request the
hon. Law Minister to examine this. The
creation and abolition should hot be vested in
one party or one individual. Once it is created,
it should take a permanent shape. One party
come3 to power and asks for the creation. The
other party comes to power and if it is found
inconvenient, they will
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abolish and comes before the Parliament to
accept the abolition. So, this forum of
Parliament should not be utilised like that even
by the States. After due consideration if a
Council is creates, it should take a permanent
nature. If those States where the Councils have
not been created do not want them in their
wisdom, okay. But in the vase of those States
who have created "the Legislative Councils,
which have been time-tested and which have
contributed and which have given various
repiesentations in the legislative bodies, those
Councils should, take a permanent forum. |
request the hon. Law Minister to examine this
point. Wherever the Legislative Councils
exist, wherever the Legislative Councils have
been felt useful, those Council should take the
form of a permanent nature. A suitable
Constitutional amendment may be brought
before the parliament and the consent of the
Parliament may be taken so that the power is
not vested with the State Governments or the
parties that come to power. M'adam, it is
common nowadays that parties will go on
changing.  Naturally, majority in the
Legislative Council may be with the same
party Or may not be. The Government that
comes to power immediately ].-00p.m. thinks
of abolishing the Legislative Council. This
means, every five years, there will be either
creation or abolition of Legislative Councils.
In order to prevent such things from
happening in the future, 1 would request the
hon. Minister to come forward with a
comprehensive Bi31,—if necessary, a Bill to
amend the Constitution—to give a permanent
status to the Legislative Councils which are in
existence and which have been recognised by
the Constitution so that the States are not
allowed to meddle with this institution the way
they like and as and when they like. Thank
you.

SHRI MOTURU HANUMANTHA RAO
(Andhra Pradesh); Madam Deputy Chairman,
so far as the C.P.I. (M) is concerned, we have
a principled stand on the question of creation
or abolition of Legislative Councils in
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the States. We are against a second Chamber
for the States. The States do not require a
second Chamber. A Legislative Assembly
fully represents the people of the State
concerned. Various sections need not be
represented by means of a Legislative Council.
When | say 'various sections', what do | mean
by it? For instance, in the Andhra Pradesh
Legislative Council, the teachers' constituency
is there. There is the graduates' constituency.
The legal bodies are also represented there.
But there are so many other professions in
which lakhs and lakhs of people are working.
These professions are not represented in the
Legislative Council at all. Therefore, we are
against a second Chamber for the States,

My colleague, Mr. Hanumanthappa said that
the Legislative Council should be given a
permanent status. But the Constitution does
not envisage that. The Assembly has got a
right to create or dissolve the Legislative
Council. The founding-fathers of the
Constitution felt that greater authority should
be exercised by the States concerned. It is not
for Parliament. Now, we are doing it here as an
obligation. It is obligatory on the part of
Parliament to endorse what is approved by the
Legislative Assembly. This is exactly why this
has not been given a permanent status. It
should not be given a permanent status. It
should be left to the State concerned whether
they require a second Chamber or not.

So far as Andhra Pradesh is concerned, we
also supported the move for the abolition of
the Legislative Council when the Telugu
Desam Government proposed it. The Telugu
Desam Party proposed the abolition of the
Legislative Council. With what motive. | need
not go into it. Now, they have oppored the
present move of the Congress (1) Party, of the
Legislative Assembly, tc recreate the
Legislative Council. Therefore, they have also
stood by a certain principle. They were
consistent. They abolished it and again, when
the proposal for recreation came, they opposed
it. Not that
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they were inconsistent that way- | was a
Member of the Legislative Council at that
time. | supported the motion for abolition. |
endorsed it. Our Members in the Assembly
have opposed the recreation of the Legislative
Council for Andhra Pradesh. Therefore, this i3
cur stand.

Anyway, in spite of all these things, as |
said the obligation is there for Parliament to
endorse it. When the majority of the
Assembly Members are in favour of creation
of a Legislative Council, naturally, it should
ba endorsed. This is there. But on principle,
we are opposed to there being a second
Chamber for the States. At the national level,
it is a different thing. Of course, not on the
basis of opportunism. As you know, the Rajya
Sabha is a Council of States. It is the Council
of States. It represents the States. That is
exactly why it is necessary at the national
level. But at the State level, it need not be
there.

Now that it is going to be created again,
why was it proposed by Corig-rss(l) if not for
opportunistic reasons? | want to know from
my friend, Mr. Hanumanthappa, why they are
interest ted in creating it now? Since they are
in a majority, so they want some other posts
to be created.

SHRI H. HANUMANTHAPPA: It
was there in existence.

SHRI MOTURU HANUMANTHA RAO:
In Andhra Pradesh, the State by itself haa not
suffered for want of a Legislative Council all
these years. So why should it again be revived
now? That need not be there. But, anyway, the
Assembly has passed it and now we are trying
to endorse it.

Now that it is going to be re-created, certain
defects og the past are to be corrected because
the decisions regarding delimitation of
constituent-cies as well as in regard to
franchise were taken 30 years back. Now it
has almost in toto, been accepted in the
proposals made by hon. Law Minister.
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[Shri Moturu Hanumantha Rao]

That should not be so, according to me,
because the delimitation of constituencies was
unevenly done. For in-stance; for the teachers'
constituency one district has got a
representative and for Ave or six districts
another representative is there. That uneven-
ness is prevailing now in the State ol Andhra
Pradesh. Why is the same thing being repeated
now? This unevenesa will persist. There is one
constituency for one Krishna district. While
Hyderabad city is having double the number of
voters of Krishna district, even then so many
districts are clubbed with Hyderabad and it is
made into a constituency. That way, very
uneven things are there. They have to be
lonkad into. Thatis exactly why J have given
an amendment to correct the loophole.

Another thing is that primary teachers are
deprived of their voting rights. We all give so
much importance to the primary education.
Sixty per cent of the teaching community is
from the primary level and according to the
Constitution itself, unfortunately, they are
deprived of their voting rights. They are not
voters at all for the teachers' constituency. So
this thftig also needs to be corrected. | am sorry
to state that no constitutional amendment is
being brought for that. If we are to correct this
loophole and see that all teachers are given
equal voting rights, then the primary teachers—
and we are primarily concerned with primary
education and primary teaching community—
should not be denied this representation. That
is exactly why 1 also suggest, and | want an
assurance from the Law Minister, that the
Government would seriously take up the matter
of amending the Constitution for providing
voting Tights to primary teachers also, because
the Constitution says in Article 171 that the
voters in the teachers' constituency should have
at least a teaching experience of 3 years in a
secondary educational institution. That means
from the secondary level to university level,
teachers are having votes, but primary level
teachers are
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denied this right. That is exactly why it should
be considered seriously and | request the
honourable Law Minister to give an assurance
in this regard. They have been agitating for it.
From m, own State of Andhra Pradesh they
have been agitating for it. They have
representaed the matter to the Prime Minister,
the Home Minister and the President also. Tihe
post-card agitation is going on now and post-
cards are coming to the Prime Minister,
demanding voting rights for  the primary
school teachers. So, taking all these issues
into consideration—because it is going to be
a serious matter—I hope the Law Minister
would see to it that a constitutional amendment
is brought immediately in this session itself be-
cause otherwise, if it is left to  the Election
Commission, then only on the proposal of the
Election Commission would the President
determine the whole thing.  So before that is
done, the Government has to see that an
amendment to the Constitution is
brought in. Thank you, Madam.

SHRI BHASKAR ANNAJI MASOD-KAR
(Maharashtra). Madam Deputy Chairman, |
rise to welcome the Bill, with one of the
reservations which has already been voiced by
my learned colleague, Mr. Hanumanthappa.
But | do not understand the statement of the
Law Minister that it is compulsory for
Parliament to accept this. On the Other hand,
the Statement of Objects and Reasons suggests
that Parliament may...

SHRI DIPEN GHOSH: It is not obligatory.

SHRI BHASKAR ANNAJI MASOD-
KAR: It is not obligatory. ... (Inter-"ruptions) ..
.But the impression that has been given is that
as soon the resolution is passed, it is
obligatory on Us. So, it requires some
clarification from the honourable Law
Minister. Even the Statement of Objects and
Seasons says—and | am reading from i.t:
"Under article 169 of the Constitution,
Parliament may, by law, pro-Vide for the
creation of a Legislative Council.. ."subject, of
course, to a resolution having been passed.
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SHRI CHATURANAN MISHRA
(Bihar): If the word "may" is not there
then our sovereignty will not be there. We
are free.

SHRI BHASKAR ANNAJI  MA-
SODKAR: We are free. Therefore, while
passing...

SHRI CHATURANAN MISHRA: If the
word "may" is not there, then our sovereignty
is restricted.

SHRI BHASKAR ANNAJI MA-
SODKAR- | am really obliged to
Chaturananiji.

SHRI DIPEN GHOSH: Here, "may"
means "shall."... (Interruptions)...

SHRI  BHASKAR  ANNAJI  MA-
SODKAR: Let the Law Minister say that.

SHRI DINESH GOSWAMI: Parliament is
not bound; it is not mandatory on Parliament
to accept the resolution. Parliament may, by
Law, decide to or not to—that power is
completely with Parliament.

SHRI BHASKAR ANNAJI  MA-
SODKAR: | am happy with the clarification
of the Law Minister.

SHRI G. SWAMINATHAN (Tamil
Nadu): | think two speakers have
clarified this in the Lok Sabha. They
have said ... (Interruptions)

THE DEPUTY CHAIRMAN: We are not
discussing what happened in the other House.

SHRI G. SWAMINATHAN: | am only
saying that the Government . . .

THE DEPUTY CHAIRMAN; You don't
refer to what was said in the Lok Sabha. We
have our own Members here...
(Interruptions)...

SHRI DINESH GOSWAMI: There is no
obligation on Parliament to accept the
resolution.

SHRI'  BHASKAR  ANNAJI  MA-
SODKAR: Let us put our position straight.
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SHRI DIPEN GHOSH: It is not a mere
formality that we should put a rubber stamp.

SHRI BHASKAR ANNAJI MA-
SODKAR: That exactly what | want to say. It
is not a matter of formality. It is a duty cast
upon this House and our sovereign duty, as
Chaturananji has rightly said, is to consider
such resolutions. If having considered these
resolutions we come to the conclusion that the
bicameral system will help the State, then we
can pass it. But there is no constitutional
compulsion as such.

But, Madam, it is a good thing that has
happened, that the State Legislatures have
passed these resolutions, and we welcome it.
As has been made clear by the honourable
speakers on this side, the only reservation is
that the parties which had stood by the
abolition of the Upper House are now again
coming out to see that that House is revived.
As far as our stand is concerned, we always
stood by the bicameral system and, in fact, we
are sitting in the second House of this
Parliament itself.

Madam, one of the aspects which, this
House should take into account about creation
of the Legislative Councils as such all over the
country ia that it should not come by the wind,
by the whim of a particular party. There
should be some guidelines in the Constitution.
The hon. Law Minister should take into
account whether only because a resolution is
passed at the behest of a party Parliament is
bound to accept it one way or the other. We
must see the public interest involved in having
the Upper House in a particular State, and that
is a matter of vital importance.

I would really request the hon. Law
Minister to give us some reasons why the
State Legislatures have throught fit now to
come out with such resolutions and say that
there should be a bicameral system as far as
those Sates are concerned.
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[Shri Bhaskar Annaji Masodkar]

Further, the demand made by the peasants
and workers which has been spoken about by
the earlier speaker, is a relevant one. So also
about the teachers. i hope that such a Council
should have representation of these classes of
people like the peasants and workers and
teachers because ultimately this House, that is
the second House of the Legislature has a role
to play, and all interests of particular classes or
sections should be represented in it- If you see
the constitutional history of the second House,
you will find that it represented interests of
different elasses and sections of the society. In
a developing country where the classs
strenggle is a fact of life, | would suggest that
the suggestion made by the hon. Member
should receive due consideration.

With these words, | commend that this
particular Bill should be accepted,

*SHRI NARREDDY THULASI REDDY
(Andhra Pradesh): Madam Chairperson, the
functioning of the Andhra  Pradesh
Government reminds us of an age old saying.
Once a mother-in-law enquired what her
daughter-in-law was doing. Daughter.in-law
replied that she was gahering what she had
spilt. The present Cong |. Government in the
State is embarking upon reviving all the
institions which the earlier TDP Government
scrapped and scrapping all the institutions
which the earlier Government had set up. This
has been the one-point programme of the
Cong. | Government ever since it came to
power This has been their sole objective.

SHRI H. HANUMANTHAPPA: The same
thing is going on in Delhi.

SHRI NARREDDY THULASI REDDY:
Contempt for the old system and fascination
for new system is all much evident in style of
functioning of the present Chief Minister Sri
Marri Chen-na Reddy. The present
Government

*English translation of original speech
delivered in Telugu.
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in state is trying its best to foring all the dead
and discarded institutions back to life. After
all, the present Chief Minister is a doctor. He
is true to a stage where it was seven years
much engaged in taking the State back to a
otage where it was seven years ago. Now he is
contemplating to abo. lish the present Mandal
system and revive in their place old Talug sys-
tem. He is thinking of doing away even \he
Karshak Parishads. Now the remedy is
proving worse then the disease itself.

SHRI H. HANUMANTHAPPA:
When you came to power you scrapped the
Talug system. Why don't you , say that?
(Interruptions)

SHRI NARREDDY THULASI REDDY:
One more ridiculous thing is going on: In the
namr of cancelling the bogus ration cards,
they are cancelling even the genuine ration
cards. So, the instances are many. The present
Goveriimen is very busy wasting its time in
the futile exercises. The revival of Legislative
Council is one such step.

Madam | fail to understand why the
Legislative Council in the State is being
revived. | fail to understand the reason why
the present Government in the State is hell-
bent in reviving this institution. | fail too, to
understand the loss or handicap the state has
suffered in the past 7 years in the absence of
the Council. Perhaps, the Chief Minister
understands these the things better. There is a
growing resentment from all sections of the
people about revival of the Council. Everyone
is aganist it. Why to speak of others, even the
Members of his own Party made explicitly
clear that they are against the revival of the
Council. Many Members belonging to their
own party are not *We to swallow this
particular action of the State Government.
Only certain handful of top leaders of the
party, are interested in reviving the Council.
With the help of whip, they could
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manage to adopt the Resolution with requisite
majority in the A.P. Legislative Assembly.
That is how they could manage to pass it on to
the Parliament for its seal of approval. Hence
the introduction of this Bill in this august
House. Madam, the founding fathers of our
Constitution left it to tke discretion of the
States whether they should have their
legislative Councils or not. Only one fourth of
the Stctes in the Country have councils. It is
said that many talented persons from various
walks of life will be the Members of the
Council and hence they will be in a better
position to scrutinise the decisions ta! ken by
Assembly and thus contribute for better
functioning of the democracy. This is an old
argument and hardly there is any substance in
it. Rather, it is misinterpretation. Madam,
everyone in the country knows well how the
legislative Council in the State was misused in
the past. It is a bitter truth that the Council was
converted into a sort of rehabilitation Centre.
All those who were denied tickets by the
party, all those who had lost their elections, all
the power hungry politicians and all those who
had ~°en thrown out of their positions four,3
shelter in Council. The Council had become a
shelter for the dissidents. This was how the
Andhra Pradesh Legislative Council used to
be constituted in the past.

SHRI H. HANUMANTHAPPA: How
about Shri Jaipal Reddy?

SHRI NARREDDY THULASI REDDY:
What | say is as true as the sunrise in the east.
(Interruptions) Madam, instead of
contributing to a smooth functioning of the
State Legislature it has contributed in creating
obstacles and wastage of precious time.
Perhaps the Chief Minister wants to soothe
the feelings of dissidents in his party by
creating the Council again. Perhaps he intends
to reduce burden on his shoulder by
accommodating the disgruntled politicians in
the Council. But he should recognise that he is
playing a dangerous game. This move will
boomrang on him in future which is not too
distant. This
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will prove to be the hand of Bhasma-sura.
Madam, the situation was quite different when
the constitution of the country was framed.
Today's situation is totally different. The illite-
rates were more when the constitution was
drafted. Political consciousness in the Country
was almost nil. Hence, the founding fathers
thought of having bi-cameral system. Only few
educated mon used to enter the asembly. In
order to overcome all these shortcomings, the
founding fathers of our Constitution thought it
fit enough to have Councils in the States. At
the same time, they were too cautious to make
it mandatory. They left the choice of having
Council to the States. Their far-sightedness is
quite evident. They could guess that the future
will be different and hence there may not be
any necessity for the Council. They proved to
be right. Now the situation has changed.
Political consciousness is evident ot only in
the educated but among the illiterate ones also.
Persons belonging to various walks of life
Politics, education, medicine, Industry and
Agriculture are entering the State legislatures.
There is no dearth of talent among the elected
representatives. This is the precise reason why,
| say that there is no necessity for legislative
council anymore. Madam, in the White Paper
issued by the State Finance Minister reecntly it
has been alleged, that the economy of the state
has deteriorated during TDP regime and the
coffers had become empty. It was also said the
situation is too critical and has become unbea-
rable due to the misrule of Telugu Desam
Government. Everyone in the Govrenment is
shouting from the roo* top that the economic
position is miserable- If at all what they say is
true, then how come the present Government is
thinking of incurring additional expenditure by
reviving Council? When the burden is already
unbearable is it not going to add to their
misery? Why should the people in the state be
penalised with this additional expenditure? It is
most unfortunate that the rulera in the state are
ignoring this simple truth. Are they not
conscious of this bare fact? It is but
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[Shri Narreddy Thulasi Reddy]

foolishness if the Congress | leaders in the
State think that the people have voted them to
power only to reverse the decisions of Telugu
Desam Gov-ernmnet. Madam, people do not
come out on to the streets to express their
resentment each time. They prefer to remain
silent and closely watch the turning events.
When the time comes, they strike and strike
with all the force at their command.

SHRI H. HANUMANTHAPPA: It equally
applies to you also.

SHRI NARREDDY THULASI REDDY:
Hence, keeping this in view the Congress
leaders should conduct them selves. This is
both  my suggestion and a timely
warning|interruption.

Madam, the Legislative Assembly In the
State has adopted this resolution with a
majority more than required and transmitted it
to Parliament for its approval. We have a
federal setup. The earlier Cong. | Government
at the Centre has totally ignored the federal
structure of the Constitution. The National
Front, In its manifesto has committed to the
people that it will abide by the federal struc-
ture. Each and every action Of the Front
Government is strictly in accordance with that
federal structure. Telugu Desam Government
had been advocating the cause of better Centre-
State relation-ship right from the beginning. It
had been pleading the cause of States all
through. It is the duty and responsibility of the
Centra] Government to respect the views of
State Government under federal structure. Now
the Legislative Assembly has duly passed the
Resolution. We respect the wishes of Andhra
Assembly. We would not like to oppose the
view of the State assembly as it goes against
the federal concept. We are equally committed
to joint-respon-ibility. Hence we do not
propose to oppose this Bill. At the same time
Madam, | "would like to offer a few
suggestions in this conection. The revived
Council consists of 90 members approximately.
While electing or
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nominating the Members, care should
be take, to see that only the expe
rienced, the wise and outstanding per
sonalities belonging to various walks
of life are given opportunity. This is
the  responsibility of all politicians,
Then only the existance of Legislative
Council  will be meaningful. Second
ly, Madam, the Primary School Tea
chers have no voting right in electing
the  teacher-representatives.  This  vo
ting right is confined only upto Secon
dary grade teachers. Hence | plead
that the voting right be provided even
to the Primary school teachers also. 1
hope, every one would agree with my
suggestions. Madam, | conclude my
speech, thanking you for providing me
an -opportunity to speak on this im
portant Bill.

THE DEPUTY CHAIRMAN: Mr.
Hanumanthappa, only his speech is being
translated, not yours.

SHRI  H. HANUMANTHAPPA:
Why? Madam, | am also speaking in Telugu.
There should be its translation. The translator
should take note of it. Why can he not
translate m, speech?

THE DEPUTY CHAIRMAN: The
interjections are so fast that | cannot think that
any interpreter can translate simultaneously
speeches of two persons because both of you
are speaking simultaneously. There can be
translation of only one person’s speech.

SHRI DIPEN GHOSH: Particularly if you
speak in Telugu, | pity the translator.

SHRI H. HANUMANTHAPPA: | am
speaking in Telugu.

SHRI DIPEN GHOSH: i know that you are
speaking in Telugu. But when he is speaking
in Telugu and you are also quarrelling with
him in Telugu, | pity the translator.

THE DEPUTY CHAIRMAN: Thit is what
I am telling him.  If you want
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to interject, please don't do it in Telu< gu. |
also tried to speak in your language. Thank
you very much.

Now, the House stands adjourned till
2.30 p.m.

The House then adjourned for
lunch at thirty-two minutes past one
of the clock.

The House reassembled after lunch at
thirtytwo minutes past two of the clock. [The
Vice-Chairman (Dr. Bapu Kaldate) in the
Chair.]
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SHRI V. NARAYANASAMY (Pon
dicherry); Mr. Vice-Chairman, Sir, '. rise
to support The Legislative Coun cils Bill
1990' moved by the Hon'bL Law Minister
that provides for thi creation of
Legislative Councils in thi States of Tamil
Nadu and Andhr; Pradesh Our Constitution
provide; for having Legislative Councils in th
States, for our  Constitution maker felt in
their wisdom that this Councl could discuss a
subject from angles o national  importance
in  addition b political considerations that
ring louc during debates in the Legislative A;
semblies. The architect of our Consti tution,.
Dr. Ambedkar had assertive said that creation
or abolition of th Legislative Council should
be left er tirely to the wisdom of the Legislativ
Assembly concerned. But in the re cent
past, many States had abolishe Legislative
Councils. In the State where Congress
ruled, there  wer Legislative Councils,
But whet! Som regional parties came to
power | some States, they got the Legislativ

Councils abolished to suit their ~ pu: pose.
Tamil Nadu and Andhra Pra desh
Legislative  Councils were ab lished in

the same manner. Oi Confess Party was
is* power at the centre at that noint of time.
Since is our commited principle not to meidle
in the affaire of the States Tannroved the
abolition of Legislati’ Councils in Tamil
Nadu and Andh Pradesh.

SHRI TINDIVANAM G. VENKA RAMAN
(Tamil Nadu): We staged walk out in the
Assembly when to Resolution to abolish the
Legislati Council  was passed,
(Interrutions)

*English Translation of the orin speech.
delivered in Tamil..
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SHRI V. NARAYANASAMY; | am
referring only to the actions of the Central
Government and not as to what had happened
in the Tamil Nadu Legislative Assembly. |
want the Hon'ble Member to understand this.

When the late Chief Minister of Tamil
Nadu, Dr. M. G. brought in a Resolution in
the State Assembly to afoolish the Legislativte
Council the B.M.K. opposed it. Then, they
argued in favour of having Legislative Coun-
cil. We also hold the same view. But i only
oppose the double standard of D.M.K. | have
points to substantiate this. When Legislative
Council was abolished in West Bengal, the
propaganda. Secretary of D.M.K., Mr.
Kandappan welcomed it. He also welcomed
the abolition of Legislative Council in Andhra
Pradesh in 1985. (Interruption.)

THE  VICE-CHAIRMAN (DR.
BAPU KALDATE); Let him finish.
Please hear him.

SHRI V. NARAYANASAMY; If you have
to say anything wait for your chance.

SHRI S.K,T. RAMACHANDRAN (Tamil
Nadu): Let him wait for his chance and speak.
Let him not intervene.

SHRI V. NARAYANASAMY; Sir, when
Dr. M.G.R. brought in a Resolution in Tamil
Nadu Assembly for abolishing thr Legislative
Council, all the D.M.K. Leaders opposed it.
Not only they opposed but also levelled
charges against M.G.R. So, | ask a pertinent
question. What is the policy of D.M.K.
regarding Legislative Coun. cil? Without v
double-standard they must say in unequivocal
terms whether they are for having the Legisla-
tive Council or not? (Interruptions).

AN HONBLB MEMBER; Mr. M.P.
Sivagnanam. who is now in Congress, also
nrotested.

SHRI S.K.T. RAMACHANDRAN:
You have got double standard. (Interruption).
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SHRI V. NARAYANASAMY: | only say
that the D.M.K. leaders should be clear in
their minds.

SHRI PASUMPON THA. KIRUT-TINAN:
At the time of abolition they walked out. But
at the time of creation they supported.
(Interruption)

SHRI S.K.T. RAMACHANDRAN: This is
all double standard. Then you shamelessly
walked out.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Mr. Ramachandran, you are also
speaking. Please don't interrupt.

PROF. CHANDRESH P. THAKUR
(Bihar); Mr. Vice-Chairman | have a point to
make. Translation ig provided for speaking in
any language. But as Members of this House,
we are interested in knowing what is going on
in South also. So, unless it is in a language
comprehensible to everbody we are at a loss.
(Interruption)

SHRI S.K.T. RAMACHANDRAN: If that
is the case, when you are speaking in Hindi,
we are suffering. But we listen to you
patiently (Interruption).

SHRI V. NARAYANASAMY; So, |
appeal to the D.M.K. leaders to change their
policy of double standard.

SHRI T. R. BALU (Tamil Nadu): We
oppose this (Interruption).

THE VICE-CHAIRMAN (DR. BAPU
KALDATEI): Please let him speak for one
minute now.

SHRI V. NARAYANASAMY: Mr. Vice-
Chairman, Sir, when Hon'ble Member Dr.
Narreddy Thulasi Reddy was speaking on this
Bill he referred to Andhra Pradesh and said
that the Legislative Council had become very
expensive. But | oppose this view. Because.
the Legislative Council acts as watch-dog.
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THE VICE-CHAIRMAN (DR. BAPU
KALDATE):. We adjourn this discussion
because we have to take up Short Duration
Discussion.

SHRI V. NARAYANASAMY: Sir, 1 am
finishing in just two minutes.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): You may take just one minute.

SHRI V. NARAYANASAMY; Yes Sir.
I will take only one minute.

Sir, | don't accept the view express, ed by
Dr. Narreddy Thulasi Reddy that the
Legislative Council is a white elephant. Next
Sir, the National Front Government should
have a clear-cut policy on Legislative
Councils, Whether there should be Legislative
Councils or not? They should make up the'r
mind and have some kind of uniformity
throughout the country. With these words |
conclude.

3.00 P.M.
SHRT DINESH GOSWAMI: Is the hon.

Member supporting the Bill or opposing the
Bill? What is the position?

SHRI V. NARAYANASAMY: At the
initial stage, Mr. Minister, | said, | am
supporting the Bill.

SHRI DINESH GOSWAMI: The reason for
this doubt was that he was speaking about the
double standard. | think his Party asked for
abolition at that time. He is supporting the Bill
now. That is why the doubt has arisen.

SHRI V. NARAYANASAMY: At the
initial stage, I said | am supporting the Bill. If
the Minister could not understand, I am not in
a position to help him.

THE VTCE-CHAIRMAN (DR. BAFU
KALDATE): Shri Gurudas Das Gupta to start
the Short Duration Discussion.

SHRI S. K. T. RAMACHANDRAN: We
did not support the abolition. We do not have
the double standard in the matter.
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THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Mr. Ramachandran, we are
going to the next subject.

SHRI DINESH GOSWAMI: 1 think, this
debate will go on till 6 p.m.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Shri Gurudas Das Gupta

SHORT DURATION DISCUSSION RE
STEEP RISE IN PRICES OF ESSENTIAL
COMMODITIES

SHRI GURUDAS DAS GUPTA: (West
Bengal): Sir, the National Front in itg election
manifesto had promised effective measures to
curb the price rise and to bring down the
prices oj the essential commodities. The Fi-
nance Miinster, in his Budget Speech has said,
"the first task of the new Government was to
contain the rising prices. A Cabinet
Committee had been former and effective
steps were taken to ensure supply of essential
commodities and break the inflation
commodities and contain inflation." Then
again on the 14th April the Reserve Bank
announced a multipoint plan of action to
moderate credit expansion and curb the factors
tha' fuel inflation. Then days later, our hon
Finance Minister issued a statemen in Bombay
that prices of sugar, tea edible oil among other
eommoditief would come down soon. This
was the pronouncement and this was the pro-
mise of the National Front Govern ment. What
has been impact? Tha is my question. And
what has beei the action plan that is actually
trans lated?

Sir, | have collected various dati from the
markets in Delhi and around Sugar is being
sold at Rs. 10. It wa Rs. 8.50 previously.
Loose tea i being sold at Rs. 65. Before
Budget it was Rs. 55. Pulses are selling at i
higher rate during the last threi months.
Kabuli Chsna has gone u] to 18 from Rs. 13.
Arhar Dal has gon up to Rs. 13 from Rs. 10.
\Moong Da has gone up to Rs. 13 from Rs.
10



